
Office of the Chief Secretary 

Government of Chhattisgarh 

Mantralaya , Mahanadi Bhavan, 

Nawa Raipur, Atal Nagar, Raipur (CG) - 492002 

No. F 04-70/2022/32 Atal Nagar, Datel®@01.2024 

To, 

Ré@gistrar, 

National Green Tribunal, 
Principal Bench, 
Faridkot House, Copernicus Marg, near India Gate, 

New Delhi, Delhi - 110 001 

Sub:- Report of Compliance Status as on 31-12-2023. 

Ref:- Order Passed by Hon'ble NGT, Principal Bench New Delhi in Original 

Application No. 200/2018 

With reference to above subject, as per order passed by Hon'ble NGT, 

Principal Bench, New Delhi in Original Application No. 200/2018 on dated 

09.12.2022, the report of compliance status as on 31.12.2023 is enclosed here with 

for kind information and necessary action please. 

Enclose:- As above. —_ 

Chief Secretary 

Government of Chhattisgarh 

No. F 04-70/2022/32 Atal Nagar, Datel@01.2024 

Copy to:- 

1- Secretary, Government of Chhattisgarh, Housing and Environment 

Department, Mahanadi Bhawan Mantralaya, Nawa Raipur, Atal Nagar (C.G.) 

2- Menber Secretary, Chhattisgarh Environment Conservation Board, Sector 19, 

Nawa Raipur, Atal Nagar, Dist. Raipur. 4 

Chief Secretary 

Government of Chhattisgarh 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

IN THE MATTER OF ORIGINAL APPLICATION NO. 200/2018 

Dailey Ram & Ors. Versus Union of India & Ors. 

>» The matter is regarding environmental issues raised due to operation of Gare 
[V/2&3 Coal Mining Project of District-Raigarh. 

> As per Hon'ble NGT Principal Bench, New Delhi Order dated 09/12/2022 on above 
matter - 

17 “Having regard to the fact that the issues have been identified and apart from 

18 

19 

recovery of compensation which may now abide by the proceedings pending 
in the Hon’ble Supreme Court, other compliances in terms of order of this 
Tribunal dated 20.03.2020 are required to be ensured which include R&R 
plan for residents, construction of road, development of green belt, providing 
health facilities to the villagers affected by coal mining, creation of artificial 
barriers to minimize air pollution and installing CAAQMS instruments”, 

“Let remedial measures be taken by the PP and concerned authorities in 
accordance with law and earlier directions of the Tribunal which may 
continue to be monitored by MoEF&CC, CPCB, CECB and District 
Collector, Raigarh and further overseen by the Chief Secretary, Chhattisgarh 
on quarterly basis”. 

“This arrangement will continue for one year after which the Chief 
Secretary, Chhattisgarh may set up an appropriate monitoring mechanism”, 

20 “The Chief Secretary, Chhattisgarh may file a report of compliance status as 
on 31/12/2023 before this Tribunal by 15/01/2024 by e-mail at judicial- 
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF 
and not in the form of Image PDF. The report may be placed before the 
bench, if found necessary”. 

14- 2. "Chhattisgarh Environment Conservation Board (CECB) has submitted 
ACTION PlAN.......sescseeseserseeenee " Annexure -01 

> In order to comply with the above direction, a meeting under the chairmanship of 
Chief Secretary of Chhattisgarh State was called on 27/12/2022 for implementation 
of Hon'ble NGT order dated 09/12/2022. Meeting was attended by Mr. R.P. Tiwari, 
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Member Secretary, Chhattisgarh Environment Conservation Board , Mr. P.Jagan, 
Regional Director, Central Pollution Control Board, Bhopal, Dr. Bhardhaj Adiraju, 
Scientist "D', Integrated Regional Office, Government of India, Ministry of 
Environment, Forest and Climate Change, Raipur, Representative of M/s Jindal 
Power Limited and through video conferencing, Mr. Nazim Uddin, Central 
Pollution Control Board, Delhi, Divisional Head, IPC-III, Dr. R.P. Mishra, Scientist 
‘D’, Central Pollution Control Board, Regional Office, Bhopal, Collector Raigarh, 
General Manager South Eastern Coal Fields, Limited, Raigarh Area and Regional 
Officer, Chhattisgarh Environment Conservation Board, Raigarh were present. A 
copy of minutes of meeting is enclosed as Annexure -02. 

» Chief Secretary, directed the committee as constituted by Hon’ble NGT, 
Comprising of re-preventatives of 1. MoEF&CC, 2. CPCB, 3. CECB and 
Collector Raigarh, to visit the site and to verify the works to control pollution due to 
mining activities in Gare IV/2&3 Coal block quarterly and submit the report. 

» The committee visited the site on dated 27/01/2023, 20/04/2023, 04-05/10/2023 and 
27/12/2023 and submitted the report. Copy of reports is enclosed as Annexure-03. 

» The Carrying Capacity and overall Cumulative Impact Assessment Study of the area 
was conducted by the CECB through IIT, Bhilai. The report has been sent to 
MoEF&CC, CPCB and Collector, Raigarh with endorsement to Hon'ble NGT vide 
letter dated 16/05/2023 Annexure-04. 

>» Ministry of Coal, Govt. of India, Office of the Nominated Authority vested Gare 
Palma IV/2&3 Coal Block in favor of M/s Jindal Power Limited vide order no.- 
104/1/2023-NA, dated 02/05/2023. 

> Earlier M/s SECL was operating this coal mine as a Designated Custodian. 

>» M/s SECL stopped the mining activities and handover the coal mine to the M/s 
Jindal Power Limited on dated 28/06/2023. 

>» Ministry of Environment, Forest and Climate Change, Govt. of India transferred the 
Environment Clearance to M/s Jindal Power Limited for Gare IV/2 & Iv/3 
Opencast and Underground Coal Mining Project of a combined production of 6.25 
MTPA (OCP from 5.25 MTPA to 6.25 MTPA and 0.75 MTPA production in UGP) 
(without coal washery) in an ML area of 964.65 ha vide letter no. J- 
11015/288/2007-IA.II(M), dated 14/11/2023 thereafter Chhattisgarh Environment 
Conservation Board transferred Consent to Operate (CTO) of Gare Palma IV/2 & 
IV/3 Coal Mine located at Raigarh, Chhattisgarh in favour of M/s Jindal Power 
Limited vide letter no. 6642 dated 23/11/2023. Annexure-05 & 06 
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> 

> 

Coal mine is not in operation since 28/06/2023. Likely to restart from 15/01/2024. 

The implementation status / progress on the action plans as on 27/12/2023 is 
Annexed as Annexure -07 

Summary & Conclusion of Joint Committee: 

(i). 

(ii). 

(iii). 

(iv). 

Based on the meeting and fourth quarterly site inspection held, the Joint Committee 
has observed out of ten action points, five action points complied, three action 
points partially complied and two action points are not complied. 
Further, it has been observed that due to transition stage of handover and takeover of 
coal block from M/s SECL to M/s Jindal Power Limited the work entrusted with the 
responsibility of Project Authority have not been effectively implemented in the said 
time period, 

M/s JPL Tamnar shall ensure the demarcation of non mining zone up to 500 m from 
the mine lease boundary towards habitation area of village Sarasmal & Kosampali 
before start of mining operation. 

The committee suggested to the project proponent to constitute a committee 
comprising of the Sarpanch of affected villages, block medical officer, 
representative from JPL and other local prominent person, if any, for redressing the 
issues related to implementation of free medical facilities. The committee should 
meet once in a month and the minutes of the same may be submitted to CECB. 

. The committee is of the view that the preparation and implementation of R&R plan 
for the residents of surrounding village Sarsmal and Kosampali should be initiated 
at the earliest and effectively complied with. 

. M/s JPL may initiate the work on above mentioned non complied /partially 
complied points and submit a time bound action plan to CECB for the same and 
regional officer CECB may monitor the ongoing progress as per submitted action 
plan. 

Further action has been initiated as per Summary & Conclusion of Joint Committee 

This status report as on 31/12/2023 is being submitted in compliance to order dated 
09/12/2022 for kind information and consideration. 

--:00:-- 
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' Aanexure- J 

ANNEXURE-01 

—— 

Se’ 
“Ska 

Chhattisparh Environment Conservation Board 
ParyavasBhawan, North Block, Sector-19 

Atal Nagar, Nava Ralpur (C.G.) 
Emall - hocecb@gmail,com 

No??* Sepal/CECB/2020 Atal Nagar, Date 3 /F- / 2020 
To, 

Member Secretary, 
Central Pollution Control Board, 
Pativesh Bhavan, East Arjun Nagar, 
New Delhi-110032 

Sub:- Dukalu Ram Vv. UOL(Envinonmeny COMPENSATION ON JINDAL AND SECL), 

In the matter of "Dukaty Ram v. Union of India") {OA 200/2018), the National Green Tribunal, Principal Bench, 
New Delhi vide order daled 27.02.2020 imposed envirenment compensation of amount INR 154.8 Crores on 

In the light of aforesaid directions of the NGT, CECB has prepared an action plan for utilization of the amount ro 
be paid by Jindal Power Limited and SECL, The same is attached herewith for further review and approval of the /Nili) District Collector, Raigarh; (iv) Indian 

hanbad, 

MetiberSécretary 
Chhattisgarh Environment Conservation Board Atal Nagar, Nava Ralpur, District-Ralpur (C.G.) 2489 

No. /Legal/CECB/2020 
Atal Nagar, Date 2 /F-/ 2020 Copy to: 

Regional Office, Minlstry of Environment, Forest and Climate Ch Nagpur, Maharashtra, 2. Regional Directorate, Scientlst-D, Central Pallutlon Control Boarch 5 pal, Madhya Pradesty, 

Member Secretary 
Chhattisgarh Environment Conservation foard 
Atal Nagar, Nava Ralpur, District-Raipur (C.G.) 

Pith Lea i pe 1 ey he pe 
< L 
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HON’BLE NATIONAL Green TRIBUNAL PRINCIPAL BENCH, New DELHI, 

ORDER DATED 20,03.2020 

IN ORIGINAL APPLICATION NO, 200/2018 

DUKALU RAM AND Ors. V. UNION OF INoIA ROR. 

In the matter of "Dukalu Ram v. Union of india”) (OA 200/2018), the National Green Tribunal, Principal 
Bench, New Delhi vide order dated 27,02.2020 imposed environment compensation of amount INR 154.8 

Crores on Jindal Power Limited (Gare Palma IV/2 and Gare Palma IV/3) Raigarh and of amount INR 6.626 

Crores on SECL for Illegal mining and violation of EC conditions which has resulted in gross environment 

damage. Thereafter, JPLand SECL has been directed to deposit the compensation amount to CPCB within 

1 month of the judgment. Further directions have given to CECB to prepare én action plan for utilizing the 

amount for environmental remediation and restoration of the area. 

In the light of aforesaid directions of the NGT, CECB has prepared an action plan for utilization of the 

amount to be paid by Jindal Power Limited and SECL. The same Is presented below subject to realization 

of the amount and approval of the Committee comprising: (i) Regional Office MoEF&CC, Nagpur; (il) CPCB; 

(iii) District Collector, Raigarh; (iv) Indian Institute of Forest Management, Bhopal and; (v) Indian School 

of Mines, Dhanbad, 

Action Plan for utillzing the amount for Environmental Remediation and Restoration of the Area, 

Villages Sarsmal and Kosampall, TamnarRalgarh. : 

[ SR. Work AMOUNT | TIMELINE | IMPLEMENTING | OVERSEEING 
No. In CRORES AGENCY __ AGENCY 

1. | Creation of artificial barriers of sufficient . 3 SECL CECB 

helght to minimize the Impact of the air Months 

pollution in village Sarsmal and Kosampall. 

2. | Green belt in 3000x102? (3Hec.) 0.28 3 SECL Callector 
Months District - 

Raigarh 
3, | Installation of 12 CAAQMS Instruments (03 12.00 1 Year CECB Central 

in mining areas - 01 in affected villages Pollution 

Sarsmal - kosampali and 08 In non- Control 

attainment citles-Raipur, Korba, Bhilal) with Board 

07 years of operation and maintenance (CPCB) 
warranty with Its connectivity to 
CPCB/CECE, 

4, | Carrying Capacity and overall Cumulative 2.50 2 Years CECB Central 
Impact Assessment Study of mining area of Through Pollution 
Tamnar region, District - Ralgarh. reputed Control 

institute Boerd 

: (UT/NEERI) (CPCB) 
5. | Upgradation of laboratory of Regional office 2.0 1 Year CECB Central 

CECB Raigarh for purchase of equipments Pollution 

Control 

C Anau iewt top Sane Coun ho ubily Rum a, GOAT petatecr 
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~~ | for henitoring ahd Gaal ek lid Dy analyses of air, water | hie 
= 7 c 

eee nnmntal owalaiiess piagans inl Oa | S¥mar | Boieaiea |” ER 
\ schools in mining affected area of Tamnar, Departinent 

7. | Black topped road f i = — Collector OF providing 5.84 km] 23,00 1 Year SECI. Collector 
black toped road with RC drain & RCC imiicel | retaining wall in mining area, : Aalarh 

8. | Hospital in victims area with regular of| 4250 | iVear | SeCL | Collector | 
Doctor and free medicine, For provide District - 
adequate health facilities to villagers Ratgarhy | 

|__| affected by coal mining. = — 
9. | Development of green belt of 125 m width | 29.00 | 3 Years SECL Collector 

around the lease boundary, Through District - 
Forest Ralgarh 

Department _ 
10.| Preparation and implementation of R&R] 79,00 3 Years Collector State 

plant for the residents of surrounding village District - Government 
Sarsmal and kosampali, Ralgarh af 

Chhattisparh 

Total 160.78 - 

Environmental Compensation Imposed on JPL Tamnar, Raigarh Rs, 154,08crores, 

Environmental Conipensation Imposed on SECL, Ralgarh Rs. 6.696crores, 

Total : Rs. 160.78 crores 

Creation of artificial barriers of sulficient helght to minimize 

village Sarsmal and Kasampall to be done by SECL. 

CAdaer iPr esttop erevCemns HOVDubaly Ram y, UOr Action plantocs 

Menher Secretary 

act of the alr pollution in 

Chhattisgarh Environment Conservation Board 
Atal Negar, Nava Ralpur, District-Raipur (C,G) 
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PORTE CH ae JE TNUY ¥IE IO vondonpaeassy umn 

Wi so BYR fe KB ak2bz OE ‘Lis me] ang mae oI mp @ eR U 
Yara) ph bipba ‘([P2s [PIbd Lal) Lphale blaabiPh ‘lshires [gb (SWOVVO) 

bikes bAekiIt Ibbiol: bib bispah bbb b lbiniebie bbe | ie Bh (e pBan 
Ibistppic B2 bile Ink’ bk EB LIbR DPA PlbbIh ob 020Z/Z0/1Z sIbd| 

Japlie @ Yor) Ss ‘br PAIK) ‘bes! bi Pha plbbile IB cb Sb Infeae 
lodbibh DLAI b Indcbh | 2 IBA IN Ihe] IIB cb kB SbbIA ‘BOwID] WEoIch 

Bib POsS fills Pie bias Jeb bide Ibi & bikDb | fe IBA Lin {eb DidIIbts 
IMB gb SEwIP) Ablh WdIN| [ike ph o G10Z/ 70/10 sled! bidbs Lieb Bb | 2 

Dajpis  €/AT PA T/AT IbPh db LIP Lebhib Dra SbPi—ipio) ‘AlbbD—pAap 

BILDAB—Pibbeléb—bitt Iodebii Bh | Il ipl DhbIe & Bb cb Inadbh 

IMB @ Pek InbMA lndbibh SiiiOe ‘bik bADb fd DikEie > blak bein bak | 
a 

AisGibetl| Jobb] [Bibpic Ib Ob |ie DRYhA Ife SbhIA ‘WSk IAB lnAblph SHAE 
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Cc0C /CL/ LE ibd] 

Op 
IBlbhs b IDighaie [cb blak bRiIs hab ft bPihg{h @ 220c/el/60 Bibs] 
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frpra fear wT, 5.84 fcitice uaat te aa wrt, wee aa a Rafa * 

qTevg! & aR sie 125 Wex ast ska veer at flere fear art ae awe 

ae Veeder et awa ur &1 we a weacse w aaa & 

Paka @ fet gaa dri dar fei are e orl wesex firerene & 

aR QA GAT 81 Ward ufaa, waikere valet Wert Ase ER aaa HT 

Tar fe oredr eppar uRasia ag ween } waq oR d fa wedkeore 

Gala Beart sa & art fiers | Hae Wer aa A o3 ws woita aa 

#01 77 CAAQMS @ wrt or a wg &| wadtang vata det Hea GS 

a ferent & THR vd aeler flora ws GS valaeviey sea eT 

Ra) ow ord agen. fag adore aaa wmtnes 8 

2. dom FH olay WIS EM aaa qa fe adam 4 geese ewe, 

THAR & fata & fers ag grate chor dae wei a we 81 yea 
waa Fela ERT weer ware at fer fea wer fe mae 

Re, Tevet @ fatal & fet gata anor & de ¥ aot we a 

Veet aX aaa aredarel ot! yea usa Heleg eR van UH a enevawar 
@ AGI Aare aorn day #ea Sq Prefra far wary 

3. Tevet, ARN Weel eet lel wiogH faies, ware as, wore S Ent aaT® 

Ta fe aA sa G ai sie 30 G 40 Arex asl eRa ucla Paka a oe 

el HI TH Het 165,000 TT ganar fear qa 2) wad ERT garn aan fH wer 
va Rerat aa @ dra onfefihfraar aay ¥ soo Alex oh of= at ws 8) was 

ant we WH acrat wa fe snicitkRraa aRax of Gas o dex 2) waa ware 

@ ERI gaa wa fe war aa & ai sie 125 wee diet FH witea wv Per 

Ta & dea Vagdive a gud fra anf 8 erase arate dare wear ae 
aa 4 fafan gfe wore ax & ade % qed, waddiea Err darn war 

fo SAP ERT YH we fifo ve vo trifsec adart of fgea ot ag é 
(\\ wen wae oe afsnet dey arate fea ar et 8) ger wise wea S era 
\ a 
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_ 
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@ Rea — Report of the Joint Committee constituted in the O.A. No. 200 of 2018 in the matter of Dukalu Ram 

Vs Union of Ina & Ors. before the Hon'ble National Green Tribunal, New Delhi. 
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Report of the Joint Committee constituted in the O.A. No. 200 

of 2018 in the matter of Dukalu Ram Vs Union of India & Ors. 

before the Hon’‘ble National Green Tribunal, New Delhi. 

1. Introduction: 

In compliance with the Order dated 09/12/2022 of Hon’ble NGT, New Delhi in the 

O.A. No.200 of 2018 in the matter of Dukalu Ram Vs Union of India & Ors., to 

ascertain the progress of environmental remediation and restoration action plans 

submitted by the Chhattisgarh Environment Conservation Board (CECB) in 

compliance to the previous Order dated 27/2/2020 of Hon’ble NGT, New Delhi in the 

said matter, a Joint Committee has been constituted comprising the members from 

(1) Central Pollution Control Board (CPCB), Regional Directorate at Bhopal, (2) 

Ministry of Environment Forests and Climate and Change (MoEF&CC), Sub-Office, 

Raipur, (3) Chhattisgarh Environment Conservation Board, Regional Office, Raigarh 

and (4) the District Collector, Raigarh. The Joint Committee has already conducted 

three site inspections on quarterly basis and submitted reports for reviewing the 

same by the Chief Secretary, Govt. of Chhattisgarh. 

2. Fourth Site inspection of the Joint Committee: 

(i). In continuation to the previous three inspections of the Committee on 

quarterly basis, fourth site inspection of the Joint Committee was held on 

27/12/2023 to ascertain the progress on environmental! remediation and restoration 

action plans implemented by the Authorities concerned. 

(ii). Prior to the scheduled inspection, a meeting of the Joint Committee was held 

with the officials of M/s Jindal Power Ltd. During the meeting Shri. Ankur Sahu, 

Regional Officer of CECB at Raigarh briefed the status of action taken so far in this 

case. 

(iii). During the discussion, it was learnt that CECB has issued consent to operate 

to M/s Jindal Power Ltd for the project Gare Palma Mine IV/2 & IV/3. which were 

earlier under the custodian of M/s SECL. The Committee interacted with the 

Executives of the project authority i.e. M/s Jindal Power Limited, Tamnar, District- 

Raigarh regarding the implementation of the action points pertaining to the M/s JPL 

in compliance with the orders of Hon’ble NGT in the O.A. 200 of 2018. During the 

visit of the Committee, Sarpanch of village Sarasmal and few villagers were also 

present and the Committee also interacted with them. The implementation status / 

——EEEEEE Eee EEE 
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progress on the action p fans, during fourth visit of the Committee is furnished 
below: 

S. | Work Proposed in | Executing Status of work at the time of Status No. | the Action plan agency visit on 27.12.2023 1. | To reduce the effect M/s JPL Near Kosampalli village artificial Partially of air pollution in barrier have been constructed for | complied Kosampaili and 650 meter length. However, the Sarasmal village same is found in damaged artificial barrier is to condition at various points. 
be constructed. Sarasmal village area also comes 

under affected area and adjacent 
to mining area, however no 
construction of artificial barrier 
was observed during visit. 
During visit no mining activity 
was observed near Kosampali and 
Sarasmal village as well as other 
areas of the mine. 2. | To construct 3000 x M/s JPL No progress made in this regard | Not 10 M? green belt in So far. complied 3 Ha, area. - 

3. |To install total 12 | CECB CECE installed 4 CAAQM stations Complied CAAQMS with in the locations of Milupara, connectivity to Kunjemura, Chhal and OP Jindal CPCB/CECB along Industrial ~Park Tumidih. All with 7 years O&M Statiois are found operational Warranty with its with proper data display board for connectivity to public. Total Ten parameters i.e. CPCB/CECB, Three PMzs, PMio, SQ2, Os, co, (3) CAAQMS will be Benzene, NO, NOx, NO2, NHs, are installed in mining being monitored. 
area, O1 in affected 
village Kosampali Under Non-attainment city action and Sarasmal and 139 following CAAQM installed og in non- S.No | City Installed attainment cities ‘Le, Stations Raipur, Korba and i. | Raipur 04 
Bhilai. 

2. Korba 02 
a, Bhilai 02 

All the 12 CAAQM stations are 
corrected with CPCB server and 
link is 
h‘ips://app.cpebeer.com/AQI_Indi 

a/ sand 
httpseirquality.cpcb.gov.in 

During the visit the committee 
observed that M/s JPL has 
installed the new CAAQMS in _.___| Kosampali_ & Sarasmal village ‘4 Qur visit of Committee In OR DUD ITO La STF Lee “pi 
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area and its connectivity with 

CECB/CPCB server is under 
progress. 

Carrying Capacity | CECB The Carrying Capacity and overall | Complied 
and overall | (through Cumulative Impact Assessment 
Cumulative Impact | IIT/NEERI) | Study of the area was conducted 
Assessment Study by the CECB through IIT, Bhilai. 
of mining area of The report has been submitted to 
Tamnar region, Member Secretary, CECB in the 
District — Raigarh. | month of April 2023. 
Upgradation of CECB The laboratory has been | Complied 
Laboratory of upgraded and presently the 
Regional Office laboratory is equipped with all the 
CECB Raigarh for instruments / equipment for 
purchase of basic analysis of air & water 
equipment for parameters and Noise level for 
monitoring and routine monitoring work. 
analyses of air & 
water samples and 
noise levels. 
Environmental School As per the Regional Officer CECB, | Complied 
awareness Education Raigarh @ mass awareness 
programs in | Department | programme during Environmental 
schools in mining | of Raigarh | Day, Earth Day and other 
affected area of prominent days of environment 
Tamnar. has been organised. During the 

mass campaign of Mission LIFE 
activity created awareness among 
the local peoples, industrial 
association and prominent group 
of the society and distributed eco 
friendly material. 
CECB, RO Raigarh also organised 
mass campaign by conducting 
rally with the villagers and 
distributed the pamphlets for 
creating awareness regarding 
implementation of ban on single 
use plastics. 

However, RO CECB informed that 
the mass awareness programmes 
will be taken up more vigorously 
after receiving the Environmental 
Compensation fund as per NGT 
order to reach out maximum 
population of the area including 
school children, 

Black topped road M/s JPL | Previous Project Authority (M/s Partially 
for providing 5.84 SECL) has partially initiated this | complied 
km black topped 
road with RCC 

work and informed that vide 
letter dated 25.4.2023 as all the 
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drain & RCC 
retaining wall in 
mining area. 

Project activity comes under 
964.65 hector mine lease area 
which includes washery also and 
for internal movement upto the 
main gate black top road is 
available. 

Prior to 2018-19 mining activity 
was in pit no.02 which is near to 
affected village and no black top 
road is constructed. After the 
order of Hon'ble NGT all the 
mining activity within 500 meters 
of the village area has been 
suspended and this 5.84 km road 
belongs to that area only, 
Presently mining activity is being 
Gone from pit no, 01 which is 1 
km away from village area, 
As informed out of 5.85 km road 
5 km road comes under mining 
plan and mining activity carried 
out in some patches, road 
between pit no 01 to pit no. 02 is 
not being used and not used by 
local villagers. Due to variable 
status of mining activity 
permanent black top road 
construction Is not fesible. 

M/s JPL, Tamnar has started the 
construction of 1.2 km _ road. 
During the visit on 27.12.2023 
the committee observed that 
WBM work and laying of 
aggregates work has been 
completed and bitumen coating 
work will be completed shortly. 
The RCC drain and RCC retaining 
wall work is yet to be started, 

Hospital in victims 
area with regular 
doctor and free 
medicine. For 
provide adequate 
health facilities to 
villagers affected 
by coal mining. 

M/s JPL 

ROE Frere 
4 Qtr visit of Committee in OA 200/2018 

M/s JPL, Tamnar has started 
giving free treatment with free 
medicines to the villagers of 
affected area in their 27 bedded 
hespital operated by Fortis at 
Savitri Nagar in Tihlirampur 
village. 
During the visit the committee 
interacted with local residents/ 
Sarpanch and confirmed the 
same. 
As intimated by local resident at 
some instance hospital run by 
M/s 3PL_ charged the cost_ of 

Dec 2023 
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medicines from the beneficiaries. 
Development of 
greenbelt of 125 m 
width around the 
lease boundary. 

M/s JPL It was observed by the 
committee that earlier M/s SECL, 
has already developed green belt 
only in 125m width and 600m 
meter length in the available land 
at mine lease boundary at 
Sarasmal village side. 

Due to earlier mining activities 
presently the habitation area of 
Sarasmai and Kosampali village is 
not having required land for 
plantation. 

However, M/s Jindal Power 
Limited, Tamnar, District- Raigarh 
may explore the possibility of its 
further extension on available 
area. It has been observed by the 
committee that there is no 
significant progress made 

regarding green belt 
development. 

Partially 
complied 

10. Preparation and 
Implementation of 
R&R plan for the 
residents of 
surrounding village 
Sarsmal and 
Kosampaili. 

District 

Collector, 
Raigarh 

It was observed that presently no 
mining activity is commenced in 
Kosampali and Sarasmal lease 
area of IV/ 2 & IV/3. Presently 

both the villages are not covered 
in the lease area of coal mine. 
M/s Jindal Power Limited, 

Tamnar, District- Raigarh assured 
that they will initiating the 
implementation of R&R related 
activity as per prevailing rules in 
consultation with district 
administration of Raigarh. 
During the visit it was informed 
that M/s JPL have received the 
CTO from CECB and now they will 
submit the proposal to District 
Collector for initiation of R&R 
work for Sarasmal and Kosampali 
villages. 

4, Summary & Conclusion: 

(i). 

(ii). 

4" Qtr visit of Committee in OA 200/2018 

Not 

complied 

Based on the meeting and fourth quarterly site inspection held, the Joint 
Committee has observed out of ten action points, five action points complied, 
three action points partially complied and two action point are not complied 

Further, it has been observed that due to transition stage of handover and 
takeover of coal block from M/s SECL to M/s Jindal Power Limited the work 
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entrusted with the responsibility of Project Authority have not been effectively 
implemented in the said time period, 

(iii). M/s JPL tamnar shall ensure the demarcation of non mining zone upto 500 m from the mine lease boundary towards habitation area of village sarasmal & kosampali before start of mining operation. 
(iv). The committee suggested to the project proponent to constitute a committee comprising of the Sarpanch of affected villages, block medical officer, representative from JPL and other local prominent person, if any, for redressing the issues related to implementation of free medical facilities. The committee should meet once in a month and the minutes of the same may be submitted to CECB. 

(v). The committee is of the view that the preparation and implementation of R&R plan for the residents of Surrounding village Sarsmal and Kosampali should be 
initiated at the earliest and effectively complied with, 

(vi). M/s JPL may initiate the work on above mentioned non complied /partially complied points and submit a time bound action plan to CECB for the same and regional officer CECB may monitor the ongoing progress as per submitted action plan. 

phe N: —— 
Ankur Sahu Dr. M.T. Karuppiah 

Regional Officer, CECB, Raigarh Scientist -E, Sub-Office, MoEF&CC 

af. —— ' = 
Digesh Patel P, Ja ot 

Sub Divisional Officer (R) _ Regional Director, CPCB, Bhopal Sub Division Gharghoda, District-Raigarh 
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Report of the Joint Committee constituted in the 0.A, No, 200 

of 2018 in the matter of Dukalu Ram Vs Union of India & Ors. 
before the Hon‘ble National Green Tribunal, New Delhi. ' 

1, Introduction: | 

In compliance with the Order dated 09/12/2022 of Hon'ble NGT, New Delhi in 

the O.A. No.200 of 2018 in the maiter of Dukalu Ram Vs Union of India & Ors., to 

ascertain the progress of environmental remediation and restoration action plans 

submitted. by the Chhattisgarh Environment Conservation Board (CECB) in 

compliance to the previous Order dated 27/2/2020 of Hon’ble NGT, New Delhi In the 

said matter, a Joint Committee has been constituted comprising the members from 

(1) Central Pollution Control Board (CPCB), Regional Directorate at Bhopal, (2) 

Ministry of Environment Forests and Climate and Change (MoEF&CC), Sub-Office, 

Raipur, (3) Chhattisgarh Environment Conservation Board, Regional Office, Raigarh 

and (4) the District Collector,’ Raigarh. The Joint Committee has already conducted 

two site inspections on quarterly basis and submitted reports for reviewing the same 

by the Chief Secretary, Govt. of Chhattisgarh, 

2. Re-constitution of Committee: . : 

Consequent upon the transfer posting of a representative from the MOEFECC, 

Sub-Office, Raipur and superannuation of another representative from CPCB, 

Regional Directorate at Bhopal, the Joint Committee constituted have been 

reconstituted inducting Dr. M.T. Karuppiah, Scientist-E, MoEF&CC, Sub-Office, 

Ralpur and Shri. P. Jagan. Regional Director,,CPCB, Bhopal es a Members to the 

existing Committee in place of previous representatives from the authority 

concerned, 

3. Third Site inspection of the Joint Committee: 

(i) In continuation to the previous two inspections of the Committee on ‘quarterly 

basis, third site inspection of the Joint Committee was held on 04/10/2023 and 

05/10/2023 to ascertain the progress on environmental remediation and restoration 

action plans implemented by the Authorities concerned. 

(ii) Prior to the scheduled inspection, meeting of the Joint Committee was held on 

04/10/2023 at Raigarh, Chhattisgarn. As a nodal agency, the meeting was 

coordinated by the CECB, Regional Office, Raigarh. All the members of the Joint 

Committee and respective project authorities were present in the said meeting, As 

ET 
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part of natural justice an Opportunity was given to the project authorities ie. M/s 
Jidal Power Ltd. to submit their views before the Committee, During the meeting 
Shri, Ankur Sahu, Regional Officer of CECB at Raigarh briefed -the Case, action pians 
submitted and observed compliance status / progress on the action points during the 
preceding two Inspections of the Jaint Committee. During the deliberations of Joint 
Committee, members discussed the facts, issues, Prayers and subsequent directions 
of the Hon'ble NGT In the above O.A. and the Terms of the Reference (ToR) to the 
Joint Committee. 

(iii) During the discussion, it was learnt that til! the previous visits of the Joint 
Committee, the ownership and custodian of the project Gare Paima Mine IV/2 & IV/3 
was with M/s SECL and thus the onus of the responsibility on implementing 
environmental plan was vested with SECL. However, presently in compliance with 
the order dated 02.05.2023 of Ministry of Coal, Government of India, the said 
project has been handed over to M/s Jindal Power Limited, Tamnar, District-Raigarh 
on 28.06.2023 by M/s SECL. Presently M/s Jindal Power Limited, Tamnar, District- 
Raigarh Is in the process of transferring Environment Clearance and Consent under 
Air & Water Act and therefore on this transition stage most of the major work are 
being heid on stage, 

(iv) The Committee also interacted with the Executives of the project authority i.e. 
M/s Jindal Power Limited, Tamnar, District- Raigarh regarding their proposed plan of 
action on implementing environmental remediation and restoration action plans 
pertaining to the M/s JPL in compliance with the orders ‘Of Hon'ble NGT in the 0.A. 
200 of 2018, Project Authority of M/s Jindal Power Limited, Tamnar, District- Raigarh 
expressed their willingness to comply with the action points pertaining to the seid 
Project and In this regard the written submission of M/s JPL produced before the 
Committee is enclosed é5 Annexure-01, During the visit of the Committee, 
Applicant to the O.A. No.200 of 2018 and few villagers were aiso present and the 
Committee also Interacted with them, 

(v) The implementation status / progress on the action plans, during third visit of 
the Committee is furnished below: } : 

5. | Work proposed in | Executing | Status of work at the time of Status No. | the Action plan | agency. _ visit on 04.10.2023 
_ 1. | To reduce the effect |M/sJPL «Near Kosampalli village artificial | Partially 

of air pollution in | barrier have been constructed for | complied 
Kosampali and 650 meter length. However, the 
Sarasmal village |same is found in damaged 
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a ac aie ie 3 artificial barrier is to | 
| be constructed, 

| 
| 
i] 

or 
| 

| 
10 M? green belt in 
3 Ha, area. 

condition at various points. 
Sarasmal village area also comes 
under affected area and adjacent 
to mining area, however no 
construction .of anrtificial. barrier 
was observed during visit. 
During visit no mining activity 

| Was observed near Kosampali and 
| Sarasmal! village as well as other 
areas of mine, 

. | To construct 3000 X | M/s IPL | No progress made in this regard 
So far. 

Not 

complied 

+ 
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e
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| 

To instali total 12 
| CAAQMS with 

| connectivity to; 
'CPCB/CECB alone 
| with 7 years O&M 
| warranty with — jes 
| connectivity to 
CPCB/CECB. Three 
(3) CAAQMS wil! be 
installed in mining 
area, O01 in affected 
village § Kosa:mipall | 
and Sgrasma! and 
08 in non- 
attainment cites i.e, 
Raipur, 
Bhilal. 

Korba and, 

CECB 

-Kunjemura and Chhal and all 

CECB installed 3 CAAQM stations 
in the locations of Milupara, 

stations are | found | operational 
with proper data display board for 
public. Total ‘Ten parameters i.e.. 
PMz5, PMio, SQ2, O3, CO, VOC, 

| S.No} City | | Installed, | i 
' | eo | ‘stetions — 

1. | Raipur 0471 | 
2. | Korba 02 
3. | Bhilai 02 

NO, NOx, NO, he are being 
monitored, : | 

Earlier CECB imposed — the! 
condition on M/s SECL to install | 
the CAAQM In Kosampall and 
Satasmal village but no action 
initiated so far due to transition of 
handing over to coal mine to M/s 
JPL. 

Under Non-attainment. city action 
plan following. CAAQM installed 

Qut of 12 \ Stations CECB has 
installed 11 CAAQM station and 
only one station will be left. in 
Sarasmal! village’ area which will 
be installed by: the concerned 
Project Proponent. 

CAAQM stations connected with 
(CPCB server and link . for 
observation is 
https://app. cpebecr. com/AQI_ Indi 
a/ and 
https:airquality.cpcb.gov.in 

The screenshot of data from the» 
CPCB Server attached. 

Oct 2023 

Partially 
complied 

dp
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Sa en ee 4, Carrying Capacity | CECB | The Carrying Capacity and Overall | Complied 
and overall | (through Cumulative Impact Assessment | with 

ul
 

Assessment Study 
Of mining area of 

District — Raj arh. 

Laboratory of 
' Regional Office 
CECB Raigarh for 
Purchase of 
equipment for 
monitoring and 
analyses of air & 
water samples and 

| noise levels, 

Cumulative Impact | 

Taminar region, | 

Up-gradation of | 

HIT/NEERI) Study of the area was conducted | by the CECB through IIT, Bhilai, | | The report has been submitted to Member Secretary, CECR In | 

| 
| 

Work is under progress reportedly | wh Own resource of CECB as | 
deposition of environment fund has been stayed_ by Hon’die Supreme Court, 
Presently the laboratory equipped with the basic analysis of air and | Water parameter for routine | | Monitoring work. The list of 
instruments available at Regional Offlce of CECB Raigarh is enclosed as Annexure-2, 

| 

| 
| Environmental 
awareness 
Programs in 

| Schools in mining 
| affected area of 
Tamnar, 

month of April 2023, 
CECB Te up-gradation of laboratory | Being 

complied 

School | As informed by the Regionaf Education | Officer with limited resources of Department (CECB, a mass awareness of Raigarh | programme during Environmental 
| Day, Earth Day has been 
Organised and during the mass campaign of Mission LIFE activity, 
created awareness among the 
local peoples, industria! 
association and prominent group 
of the society, . 

Partially 

complied 

| However, CECB informed that the | mass awareness Programme will | be taken up more vigorously after 
receiving the Environmental 

| Compensation fund. as per NGT 
order to reach out maximum | | Population of the area Including 
schoo! children, ei

 

Black topped road 
for Providing 5.84 
km black toped 

| Foad with RC drain 
& RCC retaining 

| Wall In mining ares. 

M/sJPL | Previous Project Authority (M/s 
| SECL) has Partially Initiated this 'work and informed that vide 
letter ‘dated 25:4.2023 as all the 
project activity comes under 
964.65 hector ‘mine lease area 

| which includes washery also and | for internal movement and till 
main gate of mine black top road 

| available, 

| Prior to 2018-19 mining activity 

Not 

complied 

Wes in pit 90.02 which is near to 
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'.|| plan and mining activity cartied 

Hospital in victims 
area with regular 

| doctor and free 
medicine, For 
provide adequate 

_ health facilities to 

villagers affected 
by coal mining, 

_. | between pit no 01 to pit no. 02 is 

| permanent | 
| construction Is not possible, >: 

| toad parallel to mining area: 50 

affected village and no black top | 
/road Is constructed. After the | 

| | order of Hon‘ble NGT all) the | 
| mining activity within 500 meters | 
lof the village area has been 
suspended ‘and this 5.84 km road 

| belongs to that area only, 
| Presently mining activity is being 
| dane from pit no. 01 which is 1 
km away from village area. 
| As informed out of 5.85 km road | 
5 km road comes under mining 

out in some patches, road 

| Not being used and not used by 
local villagers. Due to variable 
status of . mining. activity 

black !;top ‘road 

M/s SECL constructed 1.2 km 

|meter away which Is being used 
by Kosampalii and Sarasmal 
village. | 

M/s JPL, Tamnar also’ sored to 
do this | work subject to 
possession of ‘mine | and final 
approval of Inining plan. 

M/s JPL As informed’ by the M/s SECL vide 
their letter dated 25:4, 2023, they 
organised two health check 
camps in Kosampall and Saresmal | 
village area on 20.2,.2023 & 
23.3.2023 respectively, wherein 
reportedly benefited 157 local 
peoples, 

M/s JPL, Tamnat also assured to 
extend the. facility in their 27 
bedded hospital operated by 
Fortis at Savitri Nagar and with 

‘available all ‘basic facilities free 
|meédical consultancy for OPD is 
| being provided to local resident 

_| on free of cost basis. | 

Complied 
with. 

Develapment of 
greenbelt of 125 m 
width around the 

| lease boundary. 

M/s JPL (by 
own 
resources at 125m width) has been cattied 
Forest 
Department 

) 

As informed ‘by: the 'M/s SECL, 
green belt’ development - work 

i in 600 meter ‘of Mine lease 
boundaryas the Is no vacant or 
‘additional oF wffer zone, towards 

34 Qtr visit bor Contanitnse in 2 OA 200/2018 
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| a lease area of Mine. 
However, M/s Jindal Power 

| Limited, Tamnar, District- Raigarh 
' may explore the Possibility of its 
further extension on available 
area. It has been observed that | there is no significant progress 

“10, 

t 

| 
| 

regarding green belt = re development. . Preparation and | District It was observed that Presently no | Not Implementation of Collector, mining activity is commenced in| complied | R&R plan for the | Raigarh Kosampali and Sarasmal lease residents of @rea of IV/ 2.& IV/3, Presently surrounding village both the villages aré not covered Sarsmal and | In the lease area of coal mine, Kosampaili. M/s Jindal Power Limited, 
Tamner, + District- Ralgarh | 
informed that they will be 
initiating the implementation’ of 

/ R&R related activity as per 
| prevailing rules in consultation 
with district administration of 

| Raigarh in the event of expansion 
| of the said coal Mine towards the 
| bwo villages. Committee is of the 
| view that Implementation of R&R 
is not only covered the ares 

| demarcated for de-coaling rather 
It also covers the area for the’ 

Safety mining operation. PA shail 
initiate’ the R&R Process as 
mentioned in the -action pian, 
since the villages. are very cose 

to the active mining area. 

4, Su 

(i). 

(i). 

(iif), 

3" Qtr visit of 

mmary & Conclusion; 

Based on the Meeting and third Quarterly site inspection held, the Joint Committee has observed out of 10 action points, three action points viz. Carrying Capacity and Cumulative Impact Assessment Study, up-gradation of Laboratory of Regional Office of CECB at Raigarh and Providing health facilities to villagers affectag by coal mining are complied with, 
Four action points such as implementation of air pollution control measures, installation of CAAQ Monitoring Stations & its connectivity, canducting environmental awareness Programs in mining affected area of Tamnar and greenbelt development around the lease boundary have been partially complied, 

Remaining three action points viz. green belt development in an area of 3 Ha., providing 5.84 km Black topped road with RC drain & RCC retaining wall In mining area, preparation and implementation of R&R plan for the residents of Sarsmal and Kosampali villages have not been complied with, 

SS ere eee ee: 
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(iv). Further, It has been ébserved that due to transition stage of handovér and takeover of coal block from M/s SECL to M/$ Jindal Power Linilted the work entrusted with the responsibility oF Project, Autharity have not been effectively 
implemented. 

(¥). In view of the above, It Is suggested that i age Authority shall expedite the process of obtaining EC end CTO from the Authorities concerned. The 
Regulatory Authorities shal! also expedite the process based on meritso as to enable M/s Jindal Power Limited comply the action plans in time bound manner, fia 

RA | ) x Bee 
Ankur Sahu ' Dr Ma Karuppiah: Regional Officer, CECB, Ralgarh Scientist -E, Sub4Office, MOEFRCC 

: 74 | t| Lk og |i Fo [det a 

ef At A ivi ARIE hs ened Se 
: Risha Thakur P. Jagan - '® Sub Divisional Officer (R) Reglotel Director, PCB, Bhopal 

Sub Division Gharghoda, DistictRaljarh ; fp 
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Annexes, 

POWER 

i ij a ba tall i 

Let, No.: JPLIGP* 1vi28'3/2023-24/ \¢7 Diate: 13/10/2025 
lo 1 | 

Regrona! Officer,, ~ |: fan b 4 

Chhattisgarh Environmental Conservation Board, 

TV Tower Road, 

Raigarh, CG. 

4 | | 

Sub.:= Hon'ble National Green Tribunal Principal Bench, New Ddihi, Order dated 09.12.2022 (ir 

Onyinal Application No.200/2018/ Dukalu Ram and ORs V. Union of Indis & ORS} regarding 

Ref:-  NGT rent dated p4.10.2029 
Dear Sir, 

With reference ;to the dave clted subject it Is to b inform you that, Jindal Power Ltd has taken 

charge of the GP IW/28 1V/3 Coal Mile from SECL on’ 28.06.2023 and the mine is nol operation! 

ill Gate. The stalulory permissions like EC & CTO are awailed. Please find enclosed herewith the 

necessary information as desired by your good office with respect to visil of NGT team on 

04.10.2023. 

Thanking you, 

Yours faithlully 

For Jindal Power Limited, | ‘ Hal A | 

ke dtc 

i? Prekigaa : 

Authorised Signatory i 

Gare Palma I¥/2&3 Coa! Mine | 
Jindal Powar Ltd 

ancl . Ap above 

Jindal Power Limited 
CIN NG, /UOSOLOCTISISPLOODEIES =, 

1 ete fice Hindal Centre, 12 Bhliaill Came Place, New eihi 116 pee 
4) 11) 4idh 2090 F #99 12 2616 1271 © jnfd@jindslp eceom S whw,jindalpower.com ; 

t ' vat Tarmnar 496 107, ba ‘Raigarh, iano | :
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Annexure 

Information on Hon‘ble National Green Tribunal Prind pal Bench, New Dethi, Order dated 09.12.2022 
(In Original Application No.200/2018/ OukaluiRam ant ORs V. Union of India & ORS), : 

S.No. | Work Status | 
ro Creation of artificial bariers of sufficient height to\Anificial barrier of 950 m length of sufficient height 

minimize the impact of the air pollution in village {will be created: within 6 months after obtaining of 
7 | Sarsmal and Kosampali __EeICTO. | 

2 | Green belt in’ 3000x10M* area (3 Hec.) _ Presently the mine is nol in operation and approach 
road is to be developed to reach the site After 
pbtaining the CTO plantation will be done in ihe 
monsoon season, It is to be noted that this year 
have planted 61412 saplings in our mine reclaim 
dumps. 

~~ 3. Jinstaliation of 17 CAAQMS instruments (03 inJPL has already ordered for 7 Ne. CAAQMS Station) 
mining areas — 91 in affected villages Sarsmal —fand. procurement of two more is in process. The 
Kosampati and 08 in non-attainmant cities-Raipur, same will be ‘installed’ within six months after 
Korba, Bhilai) with 07 years of operation end PDtaining ae i | 
_maintenance warranty with its connectivity’ to 

___|CPCBICECB. . 
4 |Carrying Capecily and overall i Culnulative Impact Not Applicable ‘ 

Assessment ‘Study of; mining area of Taminar TC a 
region, District ~ Raigach. ee 

5. |Upgradaton of Laboratory of Regional office Not Applicable | 
CECB falgarh for purchase of equipment for} | 
|ménitoriig and analyses of air, water and noise} . 
|samples. | : 

8 | Environmental awareness programs in schools in i. Applicable “ - 
mining affected area of Tammar. i 

7 |Black topped road for providing 5.84. KM Sab his. will ba "eonaidared, once mine will be inl 
{oped road with RC drain & RCC retaining wall in proto @s per the ming plan. ' Fait 
mining area. 

8 | Hospital in victims’ area with regular of Doctor and PL has well established 27 bedded Hospital being free mediciie. For ptovide adequate health petated by Fortis at Savitri Nagar, to provide health 
facilities to villagers affected by coal “a cilities to all residents of nearby area. Free medical . onsultancy at OPD with medicine is available all 

= illagers. 
9 ‘Developnient of greenbell of 125 m width around f 

the lease. boundary. iT | 
125 m wide greenbell has been developed in 500% 
length of lease’ boundary by SECL. The same will be 
continued by JPL in: the decogled and reclaime 
reas around lease boundary after obtaining CTO f 
petation of the mine. 

the residents of surrounding village Sarsmal and 
Kosampali 

| 

Preparation and implementation of R&R plant = present Sarsmal and Kosampaii villages are not in) 
é mine lease area of IV/2 &3 Coal Mines. However 
& R will be supported in consultation with the 

istrict administration alten sanction of CTO. 5 

2023



Punean 

_, Regional Office 
Chhattisgar h Environment Conservation Board 

T.V. Tower Road, Raigarh (C.G.) 
Email-roraigarh.cechii gmail.com 

instrument list 

(Air Monitoring)/ (Weter Monitoring) _ 
1, PH Meter — 

Za: Spectrophotometer 

3. Desiccator 

4. Analytical Bela nce 

5. PM10.Sampler - 10 Sampier 
— 

6. PM2.5 Sampler — pe Sampler 

7. Stack Monitoring Kit - 01 a F | 
8, Ice box - rt i 

9. Vaccum Pump 

10. Thermo Meter 

11. Refrigerator 

12. Conductivity Meter 
13. Hot Air Oven 

14. BOD Incubator . 
15, CODDigester | 
16, Autoclave 

|_ 17. Turbidity-t Meter 

18, PH Meter 

19, Bacteriological incubator 

: hee ig : 

itd Regional Officer 
CG. Environment Conservation Board; 

Raigarh (C.G.)
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hh fo st neh ce eS DAG 200/ 2018 Dukalu Ram & Ors, ates Union of India and Ors 4 afte ane g See 09/12 / 2022 = URI 7 [T4q= VE CaaUTA) aE ary eur ay Fy _ Talal STG Te i Re tar aio SIV? Sai ¢ iho a Fert ra Baa Gare wPY gre fete 20/01/2005 a Ta aa Net 4 orf ad Rel af ATTEN! 
Pa rn Se eee 

= 
F Fae i Purseivaaay Wy F Te Te aaa Ree | 

\ ae ‘Wee ve mee yee oe ce mies (Hg Ate ard aaa 4 Gap ass = Sad Gi) ee wpe by UI RE FT ata afi seers ten wl hr Ay 

a pan wate ae) oe mg | 2. 3900x1080 03 eeu) a ) 4 ir te | | Wethte ledag feu mg) 2 MSRM, A eee @| tiga "Si aaa te FST Ge ar | wet 12 CAAQMS -suarti Reqq sat H | Fal ¥ 93 CAAQMS gum ary (08 sea UP ARATE Ce BETS fg; PRN, a wea ents oe W208 4 WetRe me PED as hes Patter sarees Pm ot ver é 1 weft (4) 8) wey 7 ea & oo i wa a FWA Ve ahaa Fo o3 ar vars at adh ob ape 
‘CAAQMS #25 a} wen os | ! | Fee En athe ata peeiaed 
we TG a ag a| mR | 
Lge oa Er ona. Raps ae a. _ | aes Ae wh ag 4 len 83 er wenp Fo Ges OF EFSF ae Sa (aide) REM Ase aR BA aft aoe qa wen deel) me anaes | WITNEER]) daft at gear fara Se ee ong | | 

ORR Toned fed a) a aeite ane se So 
| fear mer 2 ay we wh ga ml i aeRT te I he “Ear sie Bi cater ae lteier's bet dae cee —— see erg Reet geben @ ere | 

| Bem sa Wars fer GUT E OF 
&q thon 10 ee a 

Sey Va BE} af were | 
Bra SSR avy | 
fefteea tay VMs  gemtex 
qe Raraity Wee Ree, gesae 
Aw grace: alee He of 

| 
Fa. Aer wa riftet a fe, die. | | Fetctis wats oe Pharm) |
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oa. Wala Weert Asa 

Casi.ctar Ws, WTS (B.37.) 
Email ID: roraigurhcceba gmailecam 

are. VR. I / URI, /2028 wag, feria Do Us 

ufa, 

WaRl Yea 
D7, Taya PRET ATS, 
qarara aH, el wife, WIE 19, 

@ Fal WAR, see AY, fen-ATaGR (B71) 

aug — Order Passed in O.A. No. 200/2018-Dukalu Ram & Ors. Versus Union of India and Ors for 

Compliance. 

doh 1, ude age te Berra (Castel) ag feet err meper shy, 200 /2018 F feritas 09 / 12/2022 

2, Heel PANT GT Vay. wate a9 FeATa 06.04.2028. 
a 00 a 

arte fuontt ae 2 fe ata vee da fee, Brrr da, ag leech ent ail, 

wh 200/ 2018, Dukalu Ram & Ors. Versus Unioun of India and Ors. quia anex feria 09 / 12, / 2022 

@ uke 7 mere Wo aed, cede, firerawers aa oT culate ora Te 

were & ford dare wridtorn ange oral & farses oh sens Refs eg wget ata et ENT 

o: Raia 20/04/2003 wl Pier fara war 21 Freer aH arh wel fee wi faegare GaN Gert Ge 

am weeae wrarel 8g Hua UAT FI al 
fee 
aay alae) 

ge BT, TaTaRT Ve] Ae, WITS (8.41) 

y. /&. Bi. / RH, / 2023 Sic tea (| (a 

ulefertt:- 
1. wager vd ferer erator), fren—wets (87) at sie quar Yate Ala 

Q) =. aryeauria afta (1), uRalst, ae—eeeret, foren—ware (oa1) a ai Hye Yas 

rf a vd sagem wars Sg wit / 

aa 
arfere

rd, 

BA, Vata Bem Ase, WITS (871,) 

si 0 AN 2028 
Pape 7H 

D \better\ R.O, Sir Letter
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Ba. Vabarey Weer WSs 
CLeLeiar Wes, were (ws) 

Email ID: romigarh.cceba emuail.com 

warm «= DIAZ dh w/a /2023 ware, Rie 02/02} S042 

uid, 

wae Ufa 

DT, Wale BRET ATSa, 

TOM Was, Ae wii, Uae 19, 
Fa WAR, Heel AR, ferer—wayR (E71) 

fawa <- Order Passed in O.A. No. 200/2018-Dukalu Ram & Ors. Versus Union of India and Ors ar) 

Compliance. 

WH - AAG ea WA gee (wid) az fered em very aie. 200/2010 4 fexrm 
09/12/2022 a uta anes & aRtEm A em foam 27/01 / 2023. 

—--o0-- 

sRias fasainfa cra ef ary agra dis deme, WRee da, ag feed ene 

SIN. WAG 200 /2018, Dukalu Ram & Grs. Versus Union of India and Ors. 4 WRa anes aie 

09/12/2022 & URoera FY weaana wi aiid, aedie-arm, fitencwme aa a 

valea ora vd Geo & fed daR ordi aR oral & fara aw sera Refie 

ag wget wie wer Ere festa 27/01/2023 wt Peter fear crear 2) Per A orl ae fafa 

= cath © 
aay ater’, 

BM. Talay Ray Hea, 
CS Peng (B31) 

um | DNA hi, a / WH / 2023 ware, eae .02f02/ 208 2 
viafet:— 

weeex Va fren ereton, firerwrte (B71) a ae aa yerel Afha| 

pe 
BT, Ua GRAV Fee, 
Se feron—srrrs (8.71) 
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es 
Yulba Sip 

ee 

ta 

BaRMTe Waxy Pew Ase 
Wala Wan, UeeX — 19, Aa) WAX Bee WA, 

fre (B.37.) 492002 
Email - hocecb(@gmail.com 

PAH) S12 / FE. / TH. / GANGA, / 2023 Aa WAR Beet A, Pies 16/7/2023 
uid, 

1. afea, 2, Wag Beas, 

GR at VWs, faeit 
ag feeett 110003 

3. Felflerae a4 (Gata) 4, elqer, 
yaad sary Draters, faer—xrearre (6.7,) 

ay was, Ae «lin, aex-19, 
Aa! WAY Beat AAR, forei—wayR (B77) 

5. airafern Presta, 6, Sara aera, 

¥-5, SRT Hiei, ware wala dent Hear, 
are (HH.) WaTg (B51.) 

fag :— Order Passed In O.A. No. 200/2018 - Dukalu Ram & Ors. Versus Union of India and 

Ors for Compliance. 

vey aaa Awe wm fRemat (avid) ag feeet ant weet sty. 200/2018 F 
fea wa frder feaie 09/12/2022 | 

——:00:--— 

Bed fsa aa Awe ts frase (wasitel) ag face era veer 

at. 200/2018 (Gare Wa vd ora flee Ra Ure va au) F feai@ 09/12/2022 aT 

fed 7a Free w aactet a me GY) war Pras a afar 14-2 H AGA "Carrying 

capacity and assessing the so far the impact of mining over Tamnar area-so rich in forest and other 

geographical variabilities is most important aspect that need to be undertaken at an earliest priority". 

ver @ da A aria waotet @ yd anes fata 20/03/2020 & wremel 

wanes Jalawr Wea Ase GB FIT Action Plan for utilizing the amount for Environmental 

Remediation and Restoration of the Area, Villages Sarsmal and Kosampali, Tamnar, Raigarh Wear 
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fear trot em, frei IT/NEERI G Carrying capacity and overall cumulative Impact Assessment 

Study of mining area of Tamnar region, District-Raigarh ea GT wea ora weafla fra 

3 Ml vat & aqen 4 waiters vata Het Asa @ Ei Tamnar and Gharghoda 

Blocks of Raigarh District! HY Talaxsiy ‘Carrying Capacity (CC) #1 seas Gr sigan c1. 

frog @ ween var 8) asarédh. fears ere var Rate are aie 2023 4 weg Gi aE &, 

foracht ofa ders ox eel we onaean orient bg Ha FI 

Waa = URI | 

\ | 

wks wala deer tise, 
GAA WOYR; MSs AA, WAGX (GT) 

¥, WAI IS 4-7 Fea. / Te. / BANA, / 2023 Ta WaQR Heat wR, ai 76/s/ 2023 
mfaferit — 

wer, ae awe wa fara ( a 
wee Hal MATT | \ 
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Dated 14/11/2023 

Te, 

Subject: 

Sir/Madam, 

(A/GG/ICMIN/450382/2023 

File No.: J-11015/288/2007-LA.11(M) 

Government of India 

Ministry of Environment, Forest and Climate Change 

LA Division 

eK 

Jagdish Kumar Sont 

Jindal Power Ltd. 
12, Jindal Centre. Bhikaji Cama Place, New Delhi , RAIGARH, CHHATTISGARH, , 110066 

info@jindalpower.com 

Transfer of Environment Clearance of Gare IV/2 and IV/3 Opencast and Underground Coal 

Mining Project of a combined production of 6.25 MIPA (OCP from 5.25 MTPA to 6.25 MTPA 

and 0.75 MTPA production in UGP) (without coal washery) in an ML area of 964.65 ha of M/s 

Jindal Power Ltd. at Gharghoda Telisil, Raigarh district, Chhattisgarh, from M/s South Eastern 

Coalfields Limited (custodian) to M/s Jindal Power Limited — Transfer of Environment Clearance 

—re reg. 

This is in reference to your application submitted to MoEF&CC vide proposal number 

LA/CG/CMIN/450382/2023 dated 27/10/2023 for grant of transfer of EC to the project under the 

provision of para 11 of the EIA Notification 2006-and as amended thereof. 

2. The particulars of the proposal are as below : 

(i) EC Identification No. 

(ii) File No. 

(iii) Clearance Type 

(iv) Category 

(v) Schedule No./ Project Activity 

(vi) Sector 

(vii) Name of Project 

EC23A0605CG5847234T 

J-1 1015/288/2007-1A4 T1(M) 

Transfer of EC 

A 

I(a) Mining of minerals 

Coal Mining 

Gare Palma IV/2 & IV/3 Opencast and 

Underground coal mining project of a combined 

production of 6.25 MTPA in an ML area of 964.65 

ha at Tamnar Tehsil, Raigarh District, Chhattisgarh 

(viii) Location of Project (District, State) RAIGARH, CHHATTISGARH 

(ix) Issuing Authority MoEF&CC 

(x) EC Date 12/06/2012 

(xi) Details of Transferce JINDAL POWER LIMITED, 

Addrass: | Divicien, Ministry of Environment, Forest and Climate Changes Page 1 of 7 
Indie Panyavaran Bhawan, Jor Bag h New Dellil - 170003
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Tamnar,Tammnar,386,22 496107 “ 

(xii) Details of Transferor Jindal Power Ltd., Tamnar.Taminar.386,22.4991) « 
4 

i. The Ministry of Environment, Forest and Climate Change (MoEFCC) granted Environment Clearance to Gare 

1V/2 and IV/3 Opencast and Underground Coal Mining Project of a combined production of 6.25 MTPA (OCP from 5.25 

MTPA to 6.25 MTPA and 0.75 MTPA production in UGP) in an ML area of 964.65 ha and for establishment of a pit-head 

coal washery of 4.75 MTPA (800 TPH) within the Gare I'V/2 and IV/3 ML of M’s Jindal Power Ltd. at Gharghoda Tehsil, 

Raigarh district, Chhattisgarh subject to compliance of terms and conditions stipulated in the EC letter no. J- 

11015/288/2007-IA.1I(M) dated 12th June, 2012. 

3. Subsequent to the Supreme Court judgment wherein allocation of 204 coal blocks was cancelled, the Coal Mine 

(Special Provisions) Ordinance, and Coal Mines (Special Provision) Second Ordinance, 2014 were promulgated and the 

Coal Mines (Special Provisions) Rules, 2014 were framed for auction and allotment of cancelled coal blocks. Further the 

Coal Mines (Special Provisions) Act, 2015 was enacted which replaced Ordinance. 

4, Ministry of Coal vide its order had appointed Coal India as custodian akin to Designated Custodian, as defined in 

the Coal Mines (Spl! Provisions) Second Ordinance, 2014, till the final outcome of the WP No. 3001/2015. Later to M/s 

South Eastern Coalfields Limited (subsidiary of CIL). 

Si Further, Modification/Exemption of EC conditions granted by Ministry vide letter no. J-1 1015/288/2007-1A.10@ 

dated 12th June, 2012 for operating Coal Block Gare ['V/2 and IV/3 by M/s South Eastern Coalfields Limited in light of 

the Order dated 27.03.2015 by the Hon'ble High Court of Delhi in the matter of WP No. 3001/15 dated 16th April, 2015 

and Ministry of Coal vide its letter no, 13016/2/2015-CA-III dated 30.03.2015 appointed Coal India Limited as a 

Custodian in respect of Gare Palma IV/2 and Gare 1'V/3 coal mines (Chhattisgarh) till the final outcome of the WP No, 

3001/2015. In addition, other conditions were also stipulated in said amendment letter. 

6. Now, Ministry of Coal based on Vesting order (under clause.(b) of sub-rule (2) of rule 7 and sub-rule (1) of rule 13h 

of the Coal Mines (Special Provisions) Rules 2014 read with clause (b) of sub-section (3) of Section 6 and sub-section (3), 

of Section 8 of the Coal Mines (Special Provisions) Act, 2015) by Office of Nominated Authority, Constituted under 

section 6 of The Coal Mines (Special Provisions) Act, 2015. lt has been submitted that Ministry of Coal vide Order No. 

NA-104/1/2023-NA dated 2% May, 2023, has allocated the mine (Gare Palma I'V/2 and Gare Palma ['V/3) in favour of 

Jindal Power Limited, incorporated in India under the Companies Act, 1956 with corporate identity number 

U04010CT1995PLC008985, whose registered office is at Jindal Power Limited, Tammnar, Raigarh, Chhattisgarh-496107 

(the "successful bidder"). 

7. MoEFCC vide Gazette Notification $.0. S11(E) Notification dated 23.03.2015, has made amendments 

paragraph 11 in the Gazette Notification $.0.1533 (E) dated 14‘ September, 2006. Vide the said amendment; where © 

allocation of coal block is cancelled in any legal proceeding: or by the Government in accordance with law, the 

environmental clearance granted in respect of such coal block may be transferred, subject to the same validity period as 

was initially granted, to any legal person to whom such block is subsequently allocated, and in such case, obtaining of “no 

objection” from either the holder of environment clearance or from the regulatory authority concerned shall not be 

necessary and no reference shall be made to the Expert Appraisal Committee or the State Level Expert Appraisal 

Committee concemed 

8. PP has submitted an Undertaking on India Non Judicial Stamp Paper vide Certificate No. IN- 

CG41167561056770V dated 04.05.2023 has stated the following: 

“The company undertakes to accept the terns and conditions of the above mentioned environment clearance granted to 

M/s Jindal Power Limited (JPL)” 

9, In view of Ministry of Coal Allotment/vesting Order no. Order No. NA-104/1/2023-NA dated 2nd May, 2023 and 

MoEFCC Gazette Notification dated 23 March, 2015, the modified EC granted vide its letter No. J-11015/288/2007- 

IA.II(M) dated 16" April, 2015 to Gare IV/2 and TV/3 Opencast and Underground Coal Mining Project of a combined 

production of 6.25 MTPA (OCP from 5.25 MTPA to 6.25 MTPA and 0.75 MTPA production in UGP) (without coal 

|AICG/CMIN/450382/2023 Address: IA Gjvisien, Ministry of Erivironment, Forest and Climate Change Page 2 of 7 
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, -fery) in an ML area of 964.65 ha at Gharghoda Tehsil, Raigarh district, Chhattisgarh, under the provisions of 

~ ayironment Impact Assessment Notification, 2006 and amendments thereto and Circulars issued thereon, subject to the 

, , compliance of the terms and conditions mentioned therein is hereby transferred from M/s South Eastern Coalfields 

Limited (custodian) to M/s Jindal Power Limited, subject to the following Specific and General conditions as 

mentioned in the EC letter dated 12.06.2012 and subsequently modified EC letter dated 16.04.2015 applicable to SECL:- 

A. Specific Conditions for Coal Mine as laid down in EC letter dated 12.06.2012: 

(i) Maximum production by opencast mining shall not exceed 6.25 MTPA and that by underground mining shall not 

exceed 0.75 MTPA. The maximum combined production at any given time shall not exceed 6.25 MTPA from both 

opencast and underground mining. 

(ii) | The mining operations shall be opencast during the first 34 years and underground mining shall begin from the 34 

year and continue until the end of mine life. 

(iii) Before starting underground mining, the void shall be properly backfilled, stabilised and reclamation undertaken. 

Sufficient parting shall be maintained between the bottom most OC seam and top most UG seam. 
(iv) Diversion of Bendra Nala flowing through the ML area for a total length of 1230m shall be undertaken under the 

supervision of Hasdeo Kacher Water Resource Department (WRD), Bilaspur. The diversion channel of Bendra nala shall 

follow the natural gradient and join at the point of original exit at the ML boundary in its original course, so that the 

downstream users of Bendra Nala are not affected due to the proposed diversion. Monitoring of water quality of River 

=) Kelo and Bendra Nala upstream and downstream of the mine shall be monitored as per General Standards prescribed 

under EPA Rules, 1986 and data thereon uploaded regularly on the company website and also furnished as part of the 

Compliance Report to MOEF RO, Bhopal. 
(v) Mining shall be carried out as per statute at a safe distance from River Kelo. The embankment of 5 km length being 

constructed between River Kelo and the ML boundary shall be at least 6m higher than the HFL of River Kelo. 

(vi) | The proponent shall strengthen the embankment along the diverted stretch of the Bendra Nala and along River 

Kelo adjoining the boundary of the mine using large boulders in wire mesh along diverted Bendra nala and then along the 

eastern bank of Kelo river and grouting of weak portions of the embankment to protect the mine from flooding. The slope 

of the embankment towards the river shall at least 1:3 for stability and shall be stabilised with plantation using native 

species selected from the study area. 

(vii) Top soil shall be stored in the earmarked area and used for green belt development and for plantation/reclamation 

within a year of its generation. Green belt development shall be completed within the first 3 years of mining operation. 

(viii) OB shall be stacked at earmarked external OB dumpsites of 48.40 ha within ML area. The maximum height of the 

external OB dump shall not exceed 60m. The ultimate slope of the dump shall not exceed 28° Monitoring and 

management of existing reclaimed dumpsites shall continue until the vegetation becomes self-sustaining. Compliance 

status shall be submitted to the Ministry of Environment & Forests and its Regional office located at Bhopal on yearly 

\) ¢: basis. 

(ix) | Catch drains and siltation ponds of appropriate size shall be constructed to arrest silt and sediment flows from soil, 

OB and mineral dumps. The water so collected shall be utilised for watering the mine area, roads, green belt development, 

etc. The drains shall be regularly desilted and maintained properly. 
(x) Garland drains (size, gradient and length) and sump capacity shall be designed keeping 50% safety margin over 
and above the peak sudden rainfall and maximum discharge in the area adjoining the mine site. Sump capacity shall also 

provide adequate retention period to allow proper settling of silt material. 

(xi) Dimension of the retaining wall at the toe of the dumps and OB benches within the mine to check run-off and 

siltation shall be based on the rainfall data. 

(xii) | During underground mining, while extracting panels in the lower seam, all water bodies in the subsidence area 

shall be drained. Dewatering of the old goaves of the upper seam shall be continued as long as the lower seam is worked to 

prevent accumulation of large water bodies over working area. At the time of depillaring, protective bunds and garland 

drains shall be provided so that no water from the surface enters the subsidence area and the shaft. 

(xiii) Sufficient coal pillars shall be left unextracted around the airshaft (within the subsidence influence area) to 

protect from any damage from subsidence, if any. 

(xiv) Solid barriers shall be left below habitation, agricultural land, roads falling within the blocks to avoid 

subsidence. No depillaring operation shall be carried out below the roads and habitation area found within the lease. In 

case of subsidence, the land shall be acquired and compensation provided as per Policy/rules. 

(xv) Regular monitoring of subsidence movement on the surface over and around the working area and impact on 
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natural drainage pattern, water bodics, vegetation, structure, roads, and surroundings shall be continued till mov 
ceases completely, In case of observation of any high rate of subsidence movement, appropriate effective correc. 
measures shall be taken to avoid loss of life and material. Cracks shall be effectively plugged with ballast and clays 
soil/suitable material. 

(xvi) Crushers at the CHP shall be operated with high efficiency bag filters/water sprinkling system shall be provided 
to check fugitive emissions from crushing operations, conveyor system which shall be closed, haulage roads, transfer 
points, ete. 

(xvil) Drills shall be wet operated only. 

(xviii) Controlled blasting shall be practiced with use of delay detonators and only during daytime. The mitigative 
measures for control of ground vibrations and to arrest the fly rocks and boulders shall be implemented. 
(xix) Coal (18,000 TPD) shall be transported from the mine by 7-km long piped conveyors only to the linked power 
plant located at the distance of 9 km. 
(xx) The proponent shall maintain proper records of the ash content of raw (ROM) coal, clean coal, middling and 
coal rejects along with quantum of raw coal obtained and washed and dispatched every month and the same shall be 
uploaded on the company website every month. 
(xxi) The entire quantity of clean coal shail be transported by conveyor only to the linked TPP located at a distance of 
9km from the mine. 
(xxii) All internal roads shall be conereted or black topped and the approach roads used for the project shall be blacked 
topped, Facilities for parking of trucks carrying raw coal from the linked coalmines shall be created within the Unit. 
(xxiii) The roads (internal/approach/and roads used for the project) shall be regularly cleaned with mechanical sweepers 
and with water sprinklers. A 3-tier avenue plantation shall be developed along the major approach roads, Internal roa 
and nearby roads used by the company. 
(xxiv) Green belt shall be developed along the areas such as the washery unit, crushing unit, and stockyards and at 
transfer points. 

(xxv) Hoppers of the coal crushing unit at the crushing shed and washery unit shall be fitted with high efficiency bag 
filters/Dust extractors and mist spray water sprinkling system shall be installed and operated effectively at all times of 
operation to check fugitive emissions from crushing operations, transfer points of belt conveyor systems which shall be 
closed and from transportation roads. 
(xxvi) The proponent shall ensure that coal rejects of 1.76 MTPA such as stones, shale and other wastes of an ash 
content of 77% or more only shall be dumped into the mine voids. Coal rejects with an ash content of 76% or less shall eb 
fully utilised in TPP for power generation. 

(xxvii) An estimated 3.905 Mm3 (5.07 MTPA) of flyash from the power plant to be accommodated in the mine, shall be 
dumped in the mine void in alternate layers of flyash and OB in the ratio of 25%:75% as per DGMS approval, after the 
initial row of OB of not less than 15m thickness to prevent dump failures. 
(xxviii) Continuous monitoring of long-term impacts of dumping of flyash (for life of the mine) and leaching of heavy 
metals on soil and water quality of the study area shall be undertaken and the details of which shall be submitted to the 
Central Ground Water Board, SPCB and to the Regional Office of this Ministry at Bhopal as part of the compliance repo 
Permanent monitoring arrangements such as peizometers shall be established in and around the mine area covering the 
potential impact zone for contamination of heavy metals due to leachates from the flyash and in case of increasing levels 
of heavy metals detected in the groundwater, further dumping of flyash shall be stopped immediately. Independent Third- 
Part monitoring of the impacts of dumping of flyash shall also be undertaken and reported to the regulatory authorities and 
uploaded on the company website. 

In case disposal of flyash into the decoaled voids is not found to be an environmentally suitable option, the balance 
void shall be backfilled with only OB or converted into a water reservoir of a max. depth of 35m and shall be gently 
sloped and the upper benches of the reservoir shall be stabilised with plantation and the periphery of the reservoir fenced. 
(xxix) Regular monitoring of groundwater level and quality shall be carried out by establishing a network of existing 
wells and construction of new peizometers. The monitoring for quantity shall be done four times a year in pre-monsoon 
(May), monsoon (August), post-monsoon (November) and winter (January) seasons and for quality in May. Data thus 
collected shall be submitted to the Ministry of Environment & Forests and to the Central Pollution Control Board quarterly 
within one month of monitoring. 
(xxx) As the entire mine water is proposed to be used for the mine-cum-washery operations, measures shall be taken 
for recharging ground water in and around the mine in the study area and for agricultural use. A Plan for water 
conservation and recharge measures of ground water along with budgetary provisions be prepared and Implemented in 
consultation with the Central/State Ground Water Board to mitigate the adverse impact of mining which may lead to 
depletion of ground water in the area. The Company shall put up artificial groundwater recharge measures for 
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ditional water requirement for mining pecan shall be met from rainwater use “— The project authorities shall meet 

water requirement of nearby village(s} in case the village wells go dry due to dewatering of mince. It shall be ensured that if 

theiver/nala discharge of mine water takes place, it shall be treated to conform to prescribed standards before discharge. 

‘(xxxi) ETP shall also be provided for treatment of effluents from workshop, CHP and an STP shall be provided in the 

colony and the treated effluents shall be used for green belt development. Outflow of rainfall, if any. from the mine shall 

meet prescribed norms and the water quality of such discharge shall be monitored at the exit points and records maintained 

thereof and also uploaded on the company website. 

(xxxii) An afforestation plan covering an area not less than 938 ha shall be implemented, which Ineludes backfilled area 

(833 ha) and are originally covered by ext. OB dump (48.20 ha). along ML boundary, green belt, embankment (30 ha), 

along roads and infrastructure, undisturbed/vacant land by planting native species such as Sal, Tendu, Mahua, ete in 

consultation with the local DFO/Agriculture Department/institution with the relevant discipline. The density of the trees 

shall be around 2500 plants per ha. 

(xxiii)  Backfilling shall start by the 3 year of operations and completed by 34!) year with cessation of opencast 

operations. Of the total excavated area of 866.25 ha, about 833 ha shall be backfilled and reclaimed with 

plantation/afforestation by planting native plant species in consultation with the local DFO/Agriculture Department. The 
density of the trees shall be around 2500 plants per ha. The balance 30m af void shall be left as a water body and the upper 

benches of the water body shall be gently sloped and stablised and reclaimed with plantation, 

(xxxiv) A Programme for conservation of the wildlife particularly for the Indian Elephant reported in the study area and 

for other rare and endangered species/Schedule-] fauna and endangered flora and species of medicinal importance found 

in the study area shall be formulated and implemented in consultation with the Forest and Wildlife Departments in the 

State Government. Separate funds shall be earmarked for Implementation of the various activities there under and the 

2) status thereof shall be regularly reported to this Ministry and the MOEF Regional Office, Bhopal and also uploaded on the 

company website. The project authorities shall participate in a Regional Action Plan o the State Government for 

conservation of flora and fauna found within the study area, 
(xxxv) Besides carrying out regular periodic health check-up of their workers, 10% of the workers Identified from 

workforce engaged in active mining operations shall be subjected to health check-up for occupational diseases and hearing 

impairment, if any, through a recognised agency found in the district, and the results reported to this Ministry and to 

DGMS. 

(xxxvi) For monitoring land use pattern and for post mining land use, a time series of landuse maps, based on satellite 

imagery (on a scale of 1: 5000) of the core zone and buffer zone, from the start of the project until end of mine life shall be 

prepared once in 3 years (for any one particular season which is consistent in the time series), and the report submitted to 

MOEF and its Regional office at Bhopal. 
(xxxvii) Cost for environmental protection measures shall be not less than Rs 1451,97 lakhs (capital) Including Rs 

837.81 lakhs for the washery and the annual recurring costs shall be not less than Rs. 442.09 lakhs. 
(xxxviii) The activities under CSR shall continue for life of the mine (41 years) and a provision of Rs 5/T of coal or Rs 2.6 

- crores (whichever is higher) adjusted according to value of the rupee, shall be undertaken for the villages in the study area 

until end of mine life. Details of village-wise activities under CSR along with the activities and budgetary provision shall 

be uploaded on the company website and the status of its implementation along with expenditure thereon and also desired 

that a Third party audit of implementation of CSR shall be done periodically. 

(xxxix) A Final Mine Closure Plan along with details of Corpus Fund shall be submitted to the Ministry of Environment & 

Forests five year before mine closure for approval. Habitat Restoration Plan of the mine area shall be carried out using a 

mix of native species found in the original ecosystem, which were conserved in-situ and ex-situ in an identified area 

within the lease for reintroduction in the mine during mine reclamation and at the post mining stage for habitat restoration. 

(xl) Corporate Environment Responsibility: 
a) The Company shall have a well laid down Environment Policy approved by the Board of Directors. 

b) The Environment Policy shall prescribe for standard operating process/procedures to bring into focus any 

infringements/deviation/ violation of the environmental or forest norms/conditions. 
c) The hierarchical system or Administrative Order of the company to deal with environmental issues and for ensuring 

compliance with the environmental clearance conditions shall be furnished. 

d) To have proper checks and balances, the company shall have a well laid down system of reporting of non- 

compliances/violations of environmental norms to the Board of Directors of the company and/or shareholders or 

stakeholders at large. 

B. onditions of modified EC dated 201 
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i. The OB is to be managed in the same way as stipulated in the EC albeit without fly ash and Washery rejects. a 
ii. In the original proposal, the entire mine water generated was not envisaged to be used in the Washery and therefore 

the management plan prescribed for treatment of mine water not utilized in the Washery would be applicable. 

iii. On the issue of the coal transportation by road the Committee noted that there would be a major change in ait 
environment due to road transportation of about 6 MTPA/18000 TPD of coal. As an interim measure, the road transport of 

coal can be permitted, and the PP has ta come back with the Rapid study on the impact of road transport on the air quality 
including route and traffic survey within one month.. 

C. Additional EC Conditions; 

1 As per NGT order dated 15.02. 2022 in Original Application No. 104/2018 in the matter of Shivpal Bhagat & Ors vs 
UIO, PP shall have to comply that when coal is sold to TPP, there is the agreement to sell that at least 25% Fly Ash of the 

coal sold, should be accepted by the coal company (seller) from TPP (Purchaser) failing which coal company shall be 

liable for civil action and other legal measures. 

ii, As per NGT order dated 15.02. 2022 in Original Application No. 104/2018 in the matter of Shivpal Bhagat & Ors 
vs UOI, PP to comply with all the recommendation of Carrying Capacity Study being conducted by reputed institute by 
CPCB & SPCB. 

iii. As per NGT order dated 15.02. 2022 in Original Application No. 104/2018 in the matter of Shivpal Bhagat & Ors 

vs UIO, proper and free health care facilities with multispecialty treatment system shall be provided in coal mine bufter 
area. . 
iv Any change in scope of work will attract the provisions of Environment (Protection) Act, 1986 and h® 
Environmental Impact Assessment Notification, 2006 in conjunction with the subsequent amendments/circulars. 

vi. The successful bidder shall be liable to comply, if any, for any act of violation of the E(P) Act 1986 / EIA 
Notification 2006 /subsequent amendments and circulars which it is inherited from the previous Project Proponent. 

vii. Successful bidder shall be liable to for compliance of all court directions pending in various courts i.e. Civil 
Appeal No. 2524/2019 tagged with Civil Appeal No. 2845 of 2020, Original Application No. 200/2018 in MA No. 
615/2018 (Earlier OA No. 319/2014 (CZ), Writ Petition (Civil) No — 7864/2011, Writ Petition (Civil) No — 491/2012, 
Writ Petition (Civil) No — 520/2013, Writ Petition (Civil) No — 2213 / 2015 and Civil Appeal No. 8708/2022 and OA No. 
104 of 2018. 
viii. PP shall obtain Environment Clearance as per SoP for handling violation cases issued by Ministry on 7" July, 2021 
(read with OM dated 28'* January, 2022) for coal washery within four months from the date of issue of this letter. 
ix. State Pollution Control Board shall grant Consent to Operate for operating coal mine only. 

x. Hon'ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause vs Union of India & Ors vide its 
judgement dated 8th January, 2020 has directed the Union of India to impose a condition in the mining lease and a similar 
condition in the environmental clearance and the mining plan to the effect that the mining lease holders shall, after ceasing 
mining operations, undertake re-grassing the mining area and any other area which may have been disturbed due to their 
mining activities and restore the land to a condition which is fit for growth of fodder, flora, fauna ete. Compliance of he 
condition after the mining activity is over at the cost of the mining lease holders/Project Proponent”. 

D. ral ditions for Tine as laid down in EC letter 06.2012: 

i. No change in mining technology and scope of working shall be made without prior approval of the Ministry of 
Environment and Forests. 

ii. No change in the calendar plan including excavation, quantum of mineral coal and waste shall be made 
iii. Four ambient air quality monitoring stations shall be established in the core zone as well as in the buffer zone for 
monitoring PM10, PM2.5, SO2 and NOx,. Location of the stations shall be decided based on the meteorological data, 
topographical features and environmentally and ecologically sensitive targets in consultation with the State Pollution 
Control Board. Monitoring of heavy metals such as Hg, As, Ni, Cd, Cr, in PMLO and PM2.5 etc. shall be carried out at 
least once in a year. 

iv. Data on ambient air quality (PM10, PM2.5, SO, and NO, and heavy metals such as Hg, As, Ni, Cr, etc) and 

other monitoring data shall be regularly submitted to the Ministry including its Regional Office at Bhopal and to 
the State Pollution Control Board and the Central Pollution Control Board once in six months, Random 
verification of samples through analysis from independent. 
v. Fugitive dust emissions (PM), PM,s and heavy metals such as Hg, Pb, Cr, As, etc) from all the sources shall be 
controlled regularly monitored and data recorded properly, Water spraying arrangement on haul roads, wagon loading, 
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dump trucks (loading and unloading) points shall be provided and properly maintained. 

is " Adequate measures shall be taken for control of noise levels below 85 dBA in the work environment, Workers 

* engaged in blasting and drilling operations, operation of HEMM, ete shall be provided with ear plugs/muffs. 

vii, Industrial wastewater (workshop and wastewater from the mine) shall be properly collected, treated so as to conform 

to the standards prescribed under GSR 422 (E) dated 19 May 1993 and 31 December 1993 or as amended from time to 

time before discharge. Oil and grease trap shall be installed before discharge of workshop effluents. 

vili. Vehicular emissions shall be kept under control and regularly monitored. 

ix. Environmental laboratory shall be established with adequate number and type of pollution monitoring and analysis 

equipment in consultation with the State Pollution Control Board. 

x. Personnel working in dusty areas shall wear protective respiratory devices and they shall also be provided with 

adequate training and information on safety and health aspects. 

xi. Occupational health surveillance programme of the workers shall be undertaken periodically to observe any 

contractions due to exposure to dust and to take corrective measures, if needed. 

xii. A separate environmental management cell with suitable qualified personnel shall be set up under the control of a 

Senior Executive, who will report directly to the Head of the company. 

xiii. The funds earmarked for environmental protection measures shall e kept in separate account and shall not be 

diverted for other purpose. Year-wise expenditure shall be reported to this Ministry and its Regional Office at Bhopal. 

xiv. The Regional Office of this Ministry located at Bhopal shall monitor compliance of the stipulated conditions. The 

Project authorities shall extend full cooperation to the office(s) of the Regional Office by fumishing the requisite data/ 

information/monitoring reports. 

xv. A copy of the will be marked ta concermed Panchayat/ local NGO, if any, from whom any suggestion/representation 

has been received while processing the proposal. 

xvi. State Pollution Control Board shall display a copy of the clearance letter at the Regional Office, District Indusiry 

Centre and Collector's Office/Tehsildar's Office for 30 days. 

xvii. The Project authorities shall advertise at least in two local newspapers widely circulated around the project, one of 

which shall be in the vernacular language of the locality concerned within seven days of the clearance letter informing that 

the project has been accorded environmental clearance and a copy of the clearance letter is available with the State 

Pollution Control Board and may also be seen at the website of the ministry of Environment & Forests at 

http://envfor.nic.in. The compliance status shall also be uploaded by the project authorities in their website and regularly 

updated at least once in six months so as to bring the same in the public domain. The data shall also be displayed at the 

entrance of the project premises and mines office and in corporate office. 

10. The Ministry or any other competent authority may stipulate any further condition for environmental protection. 

11. The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control of 

Pollution) Act 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (protection) Act, 1986 and 

the Publie Liability Insurance Act, 1991 along with their amendments and Rules. The proponent shall ensure to undertake 

and provide for the costs inctirred for taking up remedial measures in case of soil contamination of groundwater and 

surface water, and occupational and other disease due to mining operations. 

12. This issue with the approval of the Competent Authority. 

€ opy To 

1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi. 

2. The Secretary, Department of Environment & Forests, Government of Chhattisgarh, Secretariat 

Raipur 

3. Deputy Director General of Forests (C). Ministry of Env., Forest and Climate Change, Integrated 

Regional Office, Ground Floor, East Wing, New Secretariat Building, Civil Lines, Nagpur- 440001 

(Maharashtra). 

4. Ministry of Environment Forest and Climate Change, Sub-Office, Aranya Bhawan, North Block, 

Sector-19 Naya Raipur, Atal Nagar, Chhattisgarh - 492002 

Signed by 

Lalit Kumar Bokolia 

|A/CG/CMIN/450382/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change Oats: a pane | arr: 
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 1 10003 Reason: Verified and 

sianed
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Armmexurve— & 

CHHATTISGA CONSERVATION BOARD 

Peryave sk. Sector - 1%, 

Neve F t « Raipur (C.G.) 

il.com 

No! 64 4TS/CECB/2023 Nava Raipur Atal Nagar, Raipur, Dated?= //) 12023 

To, 

—_ Mis Jindal Power Limited, 

(Gare Palma |'V/2 & 1/3, Coal Block,) 

Raigarh Area, 

District — Raigarh (C.G.) 

2) Sub: - Transfer of Consent to Operate (CTO) of Gare Palma IV/2 & IV/3 Coal Mine 

located at Raigarh, Chhattisgarh in favour of M/s Jindal Power Limited. 

Ret: - 1) Consent issued under section 25/26 of the Water (Prevention and 

Control of Pollution) Act, 1974 vide letter no. 4665/TS/CECB/2014, 

Raipur, dated: 01/01/2014 to M/s Jinda! Power Limited. 

2) Consent issued under section 21 of the Air (Prevention and Control of 

Pollution) Act, 1981 vide letter no. 4667/TS/CECB/2014, Raipur, dated: 

01/01/2014 to M/s Jindal Power Limited. 

3) Transfer of the consent granted for Gare IV/2 & IV/3 Coal Mine(OC 

and UG Project for Combined Production of 6.25 MTPA) vide letter no. 

1174, dated 17/06/2015 to M/s South Estern Coalfields Limited. 

4) Vesting Order No. NA-104/1/2016-NA, dated 02/05/2023 of Ministry of 

) Coal, (Office of the nominated authority) Govt. of India. 

5) Transfer of Environmental Clearance issued vide letter no. 

J-41015/288/2007-IA.1I(M), dated 14/11/2023 by MoEF&CC, Govt. of 

India. 3 

6) Application submitted vide letter no. JPL/GP-IV/2&3/2023-24/12, dated: 

09/08/2023 and subsequent correspondence ending dated 14/11/2023. 

==) 00 1 

Whereas Chhattisgarh Environment Conservation Board granted consent to 

operate under section 25/26 of the Water (Prevention and Control of Pollution) Act, 

4974 and under section 21 of the Air (Prevention and Control! of Pollution) Act, 1881 for 

Gare IV/2 & IV/3. Open Cast and Underground Coal Mining Project (OCP from 5.25 

Million Tonnes per Annum to 6.25 Million Tonnes per Annum and 0.75 Million Tonnes 

per Annum production in UGP) - 6.25 Million Tonnes per Yeer to M/s Jindal Power 

Limited vide letters no. 4665/TS/CECB/2014, Raipur, dated: 01/01/2014 and 

4667/TS/CECB/2014, Raipur, dated: 01/01/2014 and subsequent 

renewal(s)/amendment(s) issued by the Board respectively. 
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Thereafier Board transferred the consent granied for Gare IV/2 & IV/3 Coal 

Mine (OC and UG Project for Combined Production of 6.25 MTPA) vide letter no. 1174, 

dated 17/06/2015 ta M/s South Ester Coalfields Limited. 

Whereas the Ministry of Coal vide its Vesting Order No. NA-104/1/2023-NA, 
daied 02" May, 2023 has allotted the Gare Palma IV/2 & IV/S coe! mine to M/s Jindal 
zs 
Power Limited under provisions of the Coal Mines (Special Provisions) Aci, 2075 (the 

Act) ihe Coal Mines (Special Provisions) Rules 2014 (ihe Rules.). 

Whereas the Ministry of Environment, Forest and Climate Change, Govt. of 

India has transferred the Environment Clearance to M/s Jindal Power Limited for Gare 
\V/2 & IV/3 Opencast and Underground Coal Mining Project of a combined production of 

6.25 MTPA (OCP from 5.25 MTPA to 6.25 MTPA and 0.75 MTPA production in UGP) 
(without coal washery) in an ML area of 964.65 ha vide letier no. J-11015/288/2007- 

IA.II(M), dated 14/11/2023. 

Whereas to M/s Jinda! Power Limited has submitted application vide its 

letters no. JPL/GP-IV/28&3/2023-24/12, dated: 09/08/2023 and subsequent 

correspondence ending dated 14/11/2023 for the transfer of consent granted to M/s 

South Estern Coalfields Limited to them in pursuance of the Vesting Order No. NA- 

104/1/2016-NA, dated 02/05/2023 of Ministry of Coal, (Office of the nomited authority) 

Govt. of india and Transfer of Environmental Clearance letter by MoEFE&CC. 

The facts submitted by the industry have been examined. After careful 

consideration of the facts & materials in record, the consent issued under section 25/26 

of the Water (Prevention and Control of Pollution) Act, 1974 and under section 21 of the 

Air (Prevention and Control of Pollution) Act, 1981 vide this office letters no. 4665, 

4667/TS/CECB/2014, Raipur, dated: 01/01/2014 and subsequent 

renewal(sVamendment(s) issued by the Board to M/s South Estern Coalfields Limited 

respectively is hereby transferred to “M/s Jindal Power Limited” with the following 

additional conditions:- 

i, All the terms and conditions stipulated in the Transfer of Environmental . 

Clearance letter issued by MoEF&CC vide noJ-11015/288/2007-IA.II(M), dated 

44/41/2023 shall be complied with. 

ii, Mine Management shall comply with all the recommendation of Carrying 

Capacity Study as per NGT order dated 15/02/2022 in Original Application No. 

4104/2018 in the matter of Shivpal Bhagat & Ors vs UIO. 

ili. Mine Management shall ensure Coal transportation by rail or closed conveyor 

belt only. Coal transportation is permitted for one year though road as per NGT 

order dated 15/02/2022 in Original Application No. 104/2018 in the matter of 

Shivpal Bhagat & Ors vs UIO. 

iv. Mine management shall have to comply that when coal is sold to TPP there is the 

agreement to sell that at least 25% fly ash of the coal sold, should be accepted 

by the coal company (seller) from TPP (Purchaser) failing which coal company 

shall be liable for civil action and other legal measures as per NGT order dated 

45/02/2022 in Original Application No. 104/2018 in the matter of Shivpal Bhegat 

& Ors vs UIO. 

HASESL TO JINDAL POWER LTD (Gare -/¥_2 & 3j.dec
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v. Mine management shall install 03 No. of CAAQMS within m nards 

habitation area before start of production from coal mine. 

vi. Any change in scope of work will attract the provisions of Wa in and 
Conirol of Pollution) Act, 1874 and Air (Prevention and Control of Pollution) Act, 

1981. 

vii. All conditions stipulated in the Consent issued under Water (Prevention and 
Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 

1981 respectively vide letter no. 4665, 4667/TS/CECB/2014, Raipur, dated: 

01/01/2014 subsequent renewals shall be complied with. 

vii, All conditions stipulated in the renewal of consent issued under Water 

(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of 
Pollution) Act, 1981 respectively vide letter no. 6494/TS/CECB/2022, Nava 

Raipur Atal Nagar, Raipur dated: 16/12/2022 shall be complied with. 

ix. Industry shall not operate coal washery of capacity(800 TPH) 4.75 Million Tonnes 

Per Annum without obtaining Environmental Clearance as per MoEF&CC letter 

no. J-11015/288/2007-IA.1I(M), dated 14/11/2023. 

x. The industry shall be liable, if any, for any act of violation of the Water 

(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act, 1981 which it has inherited during the transfer. 

xi. Transfer of this consent granted to the industry is without prejudice to the court 

case pending in the Court of Law. (if any) Hence whatsoever may be decision of 

Hon'ble Court, shall be binding on the industry and this Board. 

Please acknowledge the receipt of this letter. 

Member Secretary 
Chhattisgarh Environment Conservation Board 

C6O2 Nava Raipur Atal Nagar, Raipur (C.G.) 

Endt. No. /TSICECB/ 2023 Nava Raipur Atal Nagar, Raipur, Dated?27 // /2023 
Copy to: - 

1. Regional Officer, Regional Office, Chhattisgarh Environment Conservation 

Board, Raigarh (C.G.). 

2. General Manager, M/s South Eastern Coal Fields Limited, Gare IV/2 & 

IV/3. Open Cast and Underground Coal Mining Project (OCP from 5.25 

Million Tonnes per Annum to 6.25 Million Tonnes per Annum and 0.75 
Million Tonnes per Annum production in UGP) - 6.25 Million Tonnes per 
Year (A mini Ratna Company) (A Subsidiary of Coal India Ltd.) Seepat 
Road, P.B. No. 60, Bilaspur (C.G.) - 495001. 

ey 
Niember Secretary 

Chhattisgarh Environment Conservation Board 
«Nava Raipur Atal Nagar, Raipur (C.G.) 

af 
HASECL TO JINDAL POWER LTD (Gare -I'¥_? £ 3j.doc =

2046



A 

Anne xut t 

The implementation status / progress on the action plans as on 27/12/2023 

§. | Work proposed in | Executing Status of work at the time of visit | Status | 
No. the Action plan agency on 27.12.2023 | , : | 

1. | To reduce the effect | M/s JPL Near Kosampalli village artificial | Partially 
of air pollution in barrier have been constructed for 650 | complied 
Kosampali and meter length. However, the same is 
Sarasmal village found in damaged condition at 
artificial barrier is to various points. 

be constructed. Sarasmal village area also comes 
under affected area and adjacent to 
mining area, however no construction 

of artificial barrier was observed 
during visit. 

During visit no mining activity was 
observed near Kosampali and 
Sarasmal village as well as other 
areas of the mine. 

2. | To construct 3000 X | M/s JPL No progress made in this regard so Not 
10 M? green belt in 3 far. complied 

Ha, area. | 
3. | To install total 12 | CECB CECB installed 4 CAAQM stations | Complied | 

CAAQMS with in the locations of Milupara, | 
connectivity to Kunjemura, Chhal and OP Jindal 
CPCB/CECB along 
with 7 years O&M 
warranty with _ its 

connectivity to 

CPCB/CECB, Three 
(3) CAAOMS will 
be installed in 
mining area, 01 in 

affected village 
Kosampali and 
Sarasmal and 08 in 
non-attainment cities 
ie. Raipur, Korba 
and Bhilai. 

Industrial Park Tumidih. All stations 
are found operational with proper 
data display board for public. Total 
Ten parameters i.e. PMz.s, PMyo, SOz, 
QO3, CO, Benzene, NO, NOx, NOz, 

NHs, are being monitored. 

Under Non-attainment city action 
lan following CAAQM installed 
S.No City Installed 

stations 

1. Raipur 04 

; Korba 02 

3. Bhilai 02 

All the 12 CAAQM stations are 
connected with CPCB server and link 
is 
https://app.cpebeer.com/AQI_India/ 
and 
https:airquality.cpcb.gov.in 

During the visit the committee 
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observed that M/s JPL has installed 
the new CAAQMS in Kosampali & 

Sarasma! village area and its 

connectivity with CECB/CPCB 
server is under progress. 

Complied Carrying Capacity | CECB The Carrying Capacity and overall 
and overall | (through Cumulative Impact Assessment 
Cumulative Impact | ITT/NEERI) | Study of the area was conducted by 
Assessment Study the CECB through IIT, Bhilai. The 
of mining area of report has been submitted to Member 
Tamnar region, Secretary, CECB in the month of 

District — Raigarh. April 2023. 
Upgradation of CECB The laboratory has been upgraded | Complied 
Laboratory of and presently the laboratory is 
Regional Office equipped. with all the instruments / 
CECB Raigarh for equipment for basic analysis of air & 
purchase of water parameters and Noise level for 
equipment for routine monitoring work. 
monitoring and 

analyses of air & 
water samples and 
noise levels. 
Environmental School As per the Regional Officer CECB, | Complied 
awareness Education Raigarh a mass awareness 

programs in | Department | programme during Environmental 
schools in mining | of Raigarh | Day, Earth Day and other prominent 
affected area of days of environment has been 
Tamnar. organised. During the mass campaign 

of Mission LiFE activity created 
awareness among the local peoples, 
industrial association and prominent 
group of the society and distributed 
eco friendly material. 
CECB, RO Raigarh also organised 
mass campaign by conducting rally 
with the villagers and distributed the 
pamphlets for creating awareness 

regarding implementation of ban en 
single use plastics. 

However, RO CECB informed that 

the mass awareness programmes will 
be taken up more vigorously after 
receiving the Environmental 
Compensation fund as per NGT order 
to reach out maximum population of 

Black the area including school children. 
for p, topped road M/s JPL | Previous Project Authority (M/s | Partially 
km hy viding 5.84 SECL) has partially initiated this | complied 

work and informed that vide letter 

dated 25.4.2023 as all the project 
activity comes under 964.65 hector | 
mine lease area which includes | 

washery also and for internal 
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movement upto the main gate black 
top road is available. 

Prior to 2018-19 mining activity was 
in pit no.02 which is near to affected 
village and no black top road is 
constructed. After the order of 
Hon’ble NGT all the mining activity 
within 500 meters of the village area 
has been suspended and this 5.84 km 
road belongs to that area only. 
Presently mining activity is being 
done from pit no. 01 which is | km 
away from village area. 

As informed out of 5.85 km road 5 
km road comes under mining plan 
and mining activity carried out in 
some patches, road between pit no 01 
to pit no. 02 is not being used and not 
used by local villagers. Due to 
variable status of mining activity 
permanent black top road 
construction is not fesible. 

M/s JPL, Tamnar has started the 
construction of 1.2 km road. During 
the visit on 27.12.2023 the committee 
observed that WBM work and laying 
of aggregates work has been 

completed and bitumen coating work 
will be completed shortly. 
The RCC drain and RCC retaining 
wall work is yet to be started. 

Hospital in victims | M/s JPL M/s JPL, Tamnar has started giving Complied 

area with regular free treatment with free medicines to 
doctor and free the villagers of affected area in their 
medicine. For 27 bedded hospital operated by Fortis 
provide adequate at Savitri Nagar in Tihlirampur 
health facilities to village. 

villagers affected During the visit the committee 
by coal mining. interacted with local residents/ 

Sarpanch and confirmed the same. 
As intimated by local resident at 
some instance hospital run by M/s 
JPL charged the cost of medicines 
from the beneficiaries. 

Development of | M/s JPL It was observed by the committee | Partially 
greenbelt of 125 m that earlier M/s SECL, has already | complied 
width around the 

lease boundary. 

developed green belt only in 125m 
width and 600m meter length in the 
available land at mine lease boundary 
at Sarasmal village side. 
Due to earlier mining activities 
presently the habitation area of 
Sarasmal and Kosampali village is 
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not having required land for 
plantation. 
However, M/s Jindal Power Limited, 

Tamnar, District- Raigarh may 
explore the possibility of its further 
extension on available area. It has 

been observed by the committee that 
there is no significant progress made 
regarding green belt development. 

10. | Preparation and 
Implementation of 
R&R plan for the 
residents of 
surrounding village 
Sarsmal and 
Kosampaili, 

District 

Collector, 

Raigarh 

It was observed that presently no 
mining activity is commenced in 
Kosampali and Sarasmal lease area of 

IV/ 2 & IV/3. Presently both the 

villages are not covered in the lease 
area of coal mine. 
M/s Jindal Power Limited, Tamnar, 

District- Raigarh assured that they 
will initiating the implementation of 
R&R related activity as per 
prevailing rules in consultation with 
district administration of Raigarh. 
During the visit it was informed that 
M/s JPL have received the CTO from 
CECB and now they will submit the 
proposal to District Collector for 
initiation of R&R work for Sarasmal 
and Kosampali villages. 

Not 

complied 
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